FORMB
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF ULTRA TILE PRIVATE LIMITED

SI. No. | PARTICULARS DETAILS

1. | Name of i:__?{rpgﬁy_i_dﬂéﬁtb\r“ o Ulilm ‘UlorlPr!v:nlr_) Hmilod

e ————————

2. | Date of incorporation of corporat doblor_ R6/00/1093

3. Authority under which corporate debtor Iy
incorporated / RoC-Chennal

registered

Corporate Identity No. / Limited Liability | 26060 TN1003PTC025667
|dentification No.of corporate debtor

KPM'S SAPPHIRE, No: 26, 11th Avenue

S. i
Address of the registered office and o Nagar Chennai Chennal TN 600083
principal office (if any) ofcorporate debtor N (Non-operational)

6. Date of closure of Insolvency Resolution26-09-2021 (completion of 180 days from|
Process Insolvency commencement date)

7. Liguidation commencement  date 0f01-03-2022

corporate debtor
8. | Name and registration number of the Name: L V Shyam Sundar
insolvency ~ professional acting ~ as
liquidator

Registration Number: |BBI/IPA-002/1P
N00262/2017-18/10775
. . Address: 3rd Floor, No.17, Gandhi Road,
9. Adc.iress and- e-mail of the liquidator, as lwarthirunagar, Opp To Vinayagar Temple
registered with theBoard 8 Above Samyuktha Scans,Chennai, Tami
Nadu, 600087.

Email: shyam.ascend@gmail.com
Address: 3rd Floor, No.17, Gandhi Road,
) o Alwarthirunagar, Opp To Vinayagar Temple
correspondence with theliquidator 2 Above Samyuktha Scans, Chennai, Tamil
Nadu, 600087.

10. | Address and e-mail to be used for

Email: cirp.ultratile@gmail.com with a copy,

marked to shyam.ascend@gmail.com
Landline: 044-43535657 Mobile:

. 0884882326(Office)
11. | Last date for submission of claims 31 March, 2022

Notice is hereby given that the National Company Law Tribunal, Chennai Bench has ordered the
commencement of liquidation of Ultra Tile Private Limited on 015 March, 2022

The stakeholders of Ultra Tile Private Limited are hereby called upon to submit their claims with
proof on or before 31% March, 2022 to the liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

Name and signature of liquidator : Mr. L V Shyam Sundar

Date and place - 04t March, 2022
Chennai
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4| 752~ BUREAU OF ENERGY EFFICIENCY

(A Statutory body under Ministry of Power, Government of India)

R. K. Puram, New Dealhi — 110066

KIND ATTENTION : ENERGY USERS IN 13 NOTIFIED SECTORS

Energy Conservation Act (52 of 2001).

Notified Sector

Submission of Report on the Status of Energy Consumption
under Energy Conservation Act 2001 (52 of 2001)

All users/class of users of energy in the following energy intensive sectors having Annual Energy Consumption
of and above the specified limit shown against the following energy intensive sectors are notified as
designated consumers vide S.0. 394 (E) dated the 12" March, 2007, 5.0. 3542 (E) dated 29" Dec. 2015, S.O.
1388(E) dated 02" May, 2017 and 502147 (E) Dated 17th June, 2020, under clause (e) of section 14 of the

Threshold Energy Consumption in metric

tonne of oil equivalent (mtoe) per year

FORM B
PUBLIC ANNOUNCEMENT

[Regulation 12 of the Inselvency and Bankrupicy Board of India (Liguidation Process)
Regulations, 2016]
FOR THE ATTENTION OF THE STAKEHOLDERS OF

ULTRA TILE PRIVATE LIMITED

PARTICULARS DETAILS

1,| Name of Corporale Deblor Ultra Tile Private Limited

2.| Date of Incomporation of

Corporaie Deblor 25.08.1393

3. | Awthority under which Corporate

Debior s Incorporated/Registered ROC-Chennai

4.| Corporate Identity Mo. / Limited
Liability Idenfification Mo. of
corporate debtor

U26960TN1993PTCO25667

KPM'S SAPPHIRE, Ma: 26, 11th Avenue
Ashok Nagar Chennai Chennai
TH 600083 IN (Non-operational)

5.| Address of the Registerad
Office and Principal Office
{if any) of Corporate Debtar

G, | Date of Closure of Inschency
Resolution Process

26.02.2021 (completion of 180 days
from Insolvency commencement date)

7. |Liguidation Commeancemant

Date of Corporate Debtor 01.03.2022

NOTICE
Titan Company Limited

Registered Office: Sipcot Industrial Complex Hosur 635 126 Tamil Nadu.
NOTICE is hereby given that the certificate(s) for the undermentioned
sacurities of the company has/have been lost/mislaid and the holder{s)
of the said securities / applicant(s) has/have applied to the Company to
Issue duplicate certificate(s)

Any person who has a claim in respect of the said securities should
lodge such claim with the Company at its Registered Office within
15 days from this date, else the Company will proceed to issue
duplicate certificate(s) without further intimatian.

Name(s) of holder(s) Kind of Securities  No. of Securities Distinctive

and face value Shares _humber(s)
d “aen 6737981 To
SHASHI SHARMA  Equite Shares of Rs 1i-each 460 6738440
Place Date Name of holder | Applicate
Ludhiana 05.03.2022 Shashi Sharma

dsna dgam dam @

(‘epp W 1

punjab national bank

e The mariy e Can ILANE

SASTRA Division, 3rd Floor, East Wing,
Plot Mo. 4, SEC. 10, Dwarka, Mew Dedhi (email - horecovery@pnb.co.in)

WILFUL DEFAULTERS NOTICE

03.01.2022

Order of The Review Committee for declaration of the Wilful Defaulters
Pursuant to ptﬂtHﬂlﬂgt conducted al Head Office on 10.12.2021,

Mis La Gente Chimici Private Limited (Rs, 4.69 Crore) ,

CS: Chennai South | Z5: Chennai

Date of NPA : 28.06.2019

Interms of RBI Mastaer Circular No. DBR, Na, CID. BC 2220 16 .0032015-16
dated July 01:2015, Committee for |dentification of Willful Defaulters issued
show cause nolice dated 09.08.2027 o following persons mentianing the
grounds on the basis of which they are identified as wilful defaulters:

1. Mis La Gente Chimici Private Limited (Borrower)

2. 5h. V. Govindaraj (DirectoriGuarantor)

3. 3mt. A. Mohanapriya (Director/Guarantor)

Vide Show Cause nofice, the above named persons weare given oppartunity to
make a representation if they so desire to the Bank within 15 days from receipt
of notice, as to why they be not dassifiad as wilful defaulters. Inspita of service
of the said show cause notice(s) no reply / representation was made by the
abava persons.

Thereafter, the [dentification Committes after due consideration of the facts on
racard, inits maeting held on 30102021 had abservad that the above named
persons had defaulted in payment / repayment obfigations o the Bank and
identified them as wilful defaullars on tha following grounds.

Diversion of Funds

Working capital of Rs, 4.50 Cr was utilized. Stock statements were not
submitted, no stocks or book debts are available. The entire lean amount funds
have been dverded for which bank has filed complaint with CBI and
investigation is under process,

Siphoning of Funds

Stock statement not submitled since first disbursament. Non creation of
primary security and misappropriafion of Banks funds made by the party. Also
ther unit is completlaly locked down and direclors are not traceable.
Accordingly the Identification Committes had issued orderon 03,11.2021. Inits
said order, the commities had also directed thal the abova named parson{s) ara
free to make a written representation against the order of ldentification
Committes, within a period of 15 days from the date of recaipt of order o the
Review Committes headed by the MD & CEC ofthe Bank,

Daspite service of the order of the Commillee for ldantification of Willul
Defaulters of the Bank, no representation was received from the Borrower and
guaranior as menlioned al senalnos. 1,2 & 3.

ORDER OF THE FIE'I.I'IE'IH COMMITTEE FOR DEI:'_:LAFIATIDH __OF
undersigned MD & CEO -::{ the Bank and the Directors of the Bank as
mambers, after due consideration of the above zaid facls and avidenca on
racord, |n its meating dated 28.12.2021 concurrad with the order of tha
Identification Committese and found that the caplioned Borrower ! Diractors !
Guarantors are responsible for above evenlis) of wilful default, which
constitute cogent ground(s) for being declared as “WILFUL DEFAULTER' in
terms of extant Bank guidelines issued in consonance with the REBI
guidelines / Master Circular No. DBR No. CID. BC. 2220 16.003/2015-16
dated 01.07.2015 and declared 1. Mfs La Gante Chimici Private Limited its
Diractors / Guarantors Sh.V.Govindara) and Smil. A. Mohanapnya as
“WILFUL DEFAULTER" for the reason{s) mentioned harain above.

Dr. Rekah Jain (GAUTAM GUHA)
(DIRECTOR - MEMBER) {DIRECTOR - MEMBER)

(CH.5.5. MALLIKARJUNA RAQ) - CHAIR PERSON
MANAGING DIRECTOR & CHIEF EXECUTIVE OFFICER
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Aluminium 7,500 8. |Name and Registration Number | Name: LV Shyam Sundar,
of the insolvency professional | Registration Number:
2. Cement Acting as liquidator IBBIIPA-DD2NP-NOD262(2017-18/10775
; 9. | Add d E-mail of th Address: 3rd Floor, No.17, Gandhi Road,
(a) Integrated Cement Unit 30,000 quitafor as Ragistrsd with | Alwardinrecs, Oup To Vil agar Tarrole
(b) Cement Grinding Unit 10,000 the board E;::FN“;;S:.T *“m"ﬂtﬁhﬁ_ﬂm"s":“*““a"
3. | Commercial Buildings or Establishments e clld L 3“;:':-““‘*""‘@9’"“”-“’:
; reess and E-madl io be used for |Address: loor, Mo, 17, Gandhi Road,
{EI:I' Haotels 500 correspondence with the liqusdatar :’-.Iwartehsfunagar. Opp To u,qna:agﬂr
= Temple & Above Samyuktha Scans,
(b) Airports 500 Chennai, Tamil Nadu - 600067,
3 Email: cirp.ultratile@gmail.com wih a
4. Chlor-Alkali 12,000 copy mﬂreduiu 5I:rwﬁnend@;mail.cum
i P ; ; Landline: 044-4 3535657,
5 Electricity Distribution Companies (DISCOMs)* | All licensed distribution companies by SERC/JIERC mﬂmlﬁam:zﬂnm:a:
& Fertilizer 30.000 11.| Last date for submission of claims | 31st March, 2022
: - Wodice i heraby given that the Mational Company Law Trbunal, Chennai Bench has orderad the
ron eg commencamentof iguidation of Lira Tile Favate Limited cn 0954 Feh, '
7 Iron & Steel 20,000 liquidation of Litra Tile Private Limited on 015t March, 2022
' The stakeholders of Lira Tile Private Limited ane herety caled upon to submit their clams with prood
] FPulp & Paper 20,000 on or befare 315t March, 2022 1o the liquidator atthe address mentioned against ltem Mo, 10
" . The financial creditors shall submit thesr claims wilth proofl by electronic means only. A ofher
Q. Petroleum Refineries 90,000 creditors may submit e claims with the progdin person, by postor by electronic means,
Eetiochamical inike Figinn S A Submisslon of false or migdeading proofof claims shall atiract penaities.
10. naphtha crackers or both EE 'l,GD,.ﬂﬂD MName of liquidator LU&HTA!IﬁUHEIAR
¥ Rai[wa?ﬂ E?;:E': gﬁh;““::n Signature of Bquidator : (- :bil-
(a) All Zonal Railways (Traction) 70,000 ™ U.P. RAJYA VIDYUT UTPADAN NIGAM LTD.
(b) Workshops 750 LR Anpara Thermal power project
(C) 8 Production Factories of Railways namely ] . E-Tender N EBEI;;EF;:;STE%ngEE o
. E-Tender No: - =22, Online e-bid are
ICF, RCF, CLW, DLW, DCW, RWF, MCF & RWP invited for "Supply of materials for screw conveyors of ball mills.”
12. | Textile 3,000 E-tender has .bt.aen gpluaded on 23.02_,2022 on
13. | Thermal Power Stations 30,000 hitp:/fetender.up.nic.in. Estimated cost of Supply is Rs.11.40
Lakh only. EM.D cost Rs. 11500.00. Last date of tender:
[*Energy Consumption of DISCOMs shall be considered equivalent to the total of Aggregate Technical & Commercial 01.04.2022 (16:00 Hrs).
Losses (AT & C), which is equivalent to 1000 Million kWh) 2. E-Tender No: 445/PD-I/ATPS/2021-22, Online e-bid are
All units/establishment consuming more than the listed threshold energy consumption under respective | |[invited forthe "XLPE Armored cables for ATPS, Anapra.”
sectors, notified by the Central Government under 5.0. 1264 (E) dated 31st March, 2016 and $.0. 998(E) dated 30th | |E-tender has been uploaded on 21.02.2022 on
March, 2017, 5.0. 1409(E) dated 28th March, 2018, 5.0. 1473(E) dated 29th March, 2019, 5.0. 1254(E) dated 13th | [httpi/fetender.up.nic.in. Estimated cost of Material is Rs.
April, 2020, 5.0. 4491 (E) dated 26th October, 2021 are requested to submit to the concerned designated agency, 19,33,000.00 only. EM.D cost Rs. 20,000.00. Last date of
with a copy to the Bureau of Energy Efficiency, a report on the status of Annual Energy Consumption, together with tender: 21.03.2022 (12:00 Hrs).
their annual production, for the last two years, namely, 2020-21 and 2021-22 in Form 1 notified under clause () of 3. E-Tender No: 449/PD-/ATPS/2021-22, Online e-bid are
Section 14 of the Energy Conservation Act, 2001 (52 of 2001), duly authenticated by the Energy Manager/Chief invited forthe Supply of “Various types of LED lights." E-tender
Executive Officer. has been uploaded on 22.02.2022 on http://etender.up.nic.in.
A copy of the required sector applicable Pro-forma or Form-| could be downloaded from BEE website: | |Estimated cost of Material is Rs. 6,20,500.00 only. E.M.D cost
htlpS!,l"I,l"bEEiﬁdfﬂ.gﬂmiﬁf‘:ﬂl’l tEnthpat. pEI‘fDrITIH. Rs.6,500.00. Last date of tender: 21.03.2022 [12“ HFE]
If any person fails to submit a report on the status of annual consumption etc by 30" June, 2022, he shall be liable to :-_;vilf;en;?r H;;EDT'EG?ELDZTEH{:EIE'E!ra;?:?:n:ém?v;f
a penalty under clause 26 of the Energy Conservation Act, 2001. BrekentivalBrsakaown & sampling work oEuni 36 87, 2x600.
For more information/query please contact us on 011-26766700 or send mail on newdc@beenet.in. E-tender has been uploaded on 19.02.2022 on
fee ' http://etender.up.nic.in. Estimated cost of work is Rs.
Mission Director
NMEEE 30,17,000.00 only. Period: One Year, E.M.D cost Rs. 60,000.00.
DAVP 34106/12/0020/2122

Lastdate of tender: 14.03.2022 (18:00 Hrs).

5. E-Tender No: 447/PD-/ATPS/2021-22, Online e-bid are
invited for the supply of “15 Tone cap. wire rope Electric hoist with
motorized trolley for ATPS, Anpara.” E-tender has been uploaded
on 23.02.2022 on http./fetender.up.nic.in. Estimated cost of
Material is Rs. 25,38,855.00 only. E.M.D cost Rs. 26,000.00.
Last date of tender; 24.03.2022 (12:00 Hrs).

6. E-Tender No: 450/PD-I/ATPS/2021-22, Online e-bid are
invited for the supply of "PVC insulated multy strand copper
armoured control cable for ATPS, Anpara.” E-tender has been
uploaded on 26.02.2022 on http://fetender.up.nic.in. Estimated
cost of Material is Rs. 7,80,000.00 only. EM.D cost Rs.
8,000.00. Last date of tender: 24.03.2022 (12:00 Hrs).

7. E-Tender No: 448/PD-I/ATPS/2021-22, Online e-bid are
invited for the Supply of “Pull cord accessories for ATPS,
Anpara." E-tender has been uploaded on 23.02.2022 on
http:/fetender.up.nic.in. Estimated cost of material is Rs.
13,81,650.00 only. EM.D cost Rs. 14,000.00. Last date of
tender: 24.03.2022 (12:00 Hrs).

8. E-Tender No: 943/PD-IIIBTPS/2021-22, Online e-bid are
invited for “Supply of Diaphragm for pneumatic actuator of
2x500MW, BTPS, Anpara.” E-tender has been uploaded on
28.02.2022 on http://etender.up.nic.in. Estimated cost of Supply
is Rs. 3,62,137.00 only. E.M.D cost Rs. 7000.00. Last date of|
tender: 24.03.2022 (16:00 Hrs).

9. E-Tender No: 940/PD-IIBTPS/2021-22, Online e-bid are
invited for "Supply of 3 phase induction motor” for AC system of
2x500MW, BTPS, Anpara.” E-tender has been uploaded on
28.02.2022 on hitp://etender.up.nic.in. Estimated cost of
Supplyis Rs. 1,32,000.00 only. EM.D cost Rs. 2500.00. Last
date of tender: 24.03.2022 (16:00 Hrs).

10. E-Tender No: 05/SD/IBTPS/2022-23, Online e-bid are invited
for “Custom clearance of imported consignment at Sea/Airport
and forwarding the same to store BTP> & ATPS, Anpara.”
E-tender has been uploaded on 02.03.2022 on
hitp:/fetender.up_nic.in. Estimated cost of is Rs. 1.61 Lakh only.
E.M.D cost Rs. 3500.00. Last date of tender; 26.03.2022 (16:00
Hrs).

11. E-Tender No: 04/SD/IBTPS/2022-23, Online e-bid are invited
for “Work for preparation of monthly accounts , GST/TDS,
income tax and GPF Trust for ATPS, BTPS/BTPP & DTPS,
Anpara.” E-tender has been uploaded on 02.03.2022 on
http:/fetender.up.nic.in. Estimated cost of work is Rs. 7.10 Lakh
only. E.M.D cost Rs. 15000.00. Last date of tender;26.03.2022
{16:00 Hrs).

12. E-Tender No: 166/CF-450A/PD-/DTPS/2021-22, Online
e-bid are invited for "Supply of different types of valves and
strainer for DTPS, Anpara.” E-tender has been uploaded on
02.03.2022 on http:/fetender.up.nic.in. Estimated cost of is Rs.
866185.00 only. E.M.D cost Rs. 10000.00. Last date of tender:
12.04.2022 (16:00 Hrs).

13. E-Tender No:09/CHD-I/BTPS/2021-22, Online e-bid are
invited for "Providing operational assistance in coal feeding and
coal yard management of CHF, BTPS, Anpara." E-tender has
been uploaded on 03.03.2022 on hitp/fetender.up.nic.in.
Estimated cost of work is Rs. 5882920.00 only. Period: 12
Months, EM.D cost Rs. 80,000.00. Last date of tender:
24.03.2022(17:00 Hrs).

Total quality of work/supply, Tender specification and other term
& condition isas per tender document available on the E-tender
portal. Concerned Officer reserves the right to cancel the e-bids
without assigning any reason. Corrigendum, Addendum,
Extension if any shall be uploaded only on the above website.
Bidders are advised to visit the website regularly for updated

information from time to time.
TAiE - 2041/ GoaTHo(FR—1) / WOT0Y0 4 TNl A0
"Sawve Electricity for Nation™

fonis 03032022

dsna Sigiere am q punob national bank

SASTRA Division, 3rd Floor, East Wing,
Pigt Mo, 4, SEC, 10, Dwarka, Mew Defhi (email - horecovery@@pnb, co,in)

WILFUL DEFAULTERS NOTICE 07.01.2022

Drder of The Review Committes for declaration of the Wilful Defauliers
Pursuant to proceedings conducted at Head Office on 10.12.2021.

Ms Surath Banu (Amount Rs 0.59 Cr),
CS: Chennai South | £5: Chennai
Date of NPA - 12.10.2018
Interms of RBI Master Circular Mo, DBR. No. CID.BC . 22/20.16.003/2015-16
dated July 01:2015, Committes for Identification of Willful Defaulters issued
show cause notice dated 30.07.2021 o following persons mentioning the
grounds on the basis of which they are identified as wilful defaulters:
1. Ms Surath Banu (Borrower)
2. 5h Mahammed Musamil Guarantor)
Vide Show Cause notice, the above named persons wenz given opporiunity
to make a representation if they so desire to the Bank within 15 days from
receipt of notice, as to why they be not classified as wilful defaukters. Inspite
of sarvice of the said show cause notice(s) no reply | reprasantation was
made by the above persons.
Theraafter, the |dentification Committes after due consideration of the factis on
record, inits meeting held on 23092021 had observed that the above named
parsons had defaultad in payment / repayment obligations to the Bank and
identified them as wilful defaulters on the following grounds.
Unauthorised disposal ! Removal of Charged assets:
Borrower in collusion with guaranior and car dealer, availed loan for purchasa
of car but thereafter dit not register the vehicle and is not traceable. it is
apparant that the borrower in collusion with guarantor have disposed off the car
and have not adjusted the loan account, FIR lodged with Tamilnadu police on
25.04 2020 againzt the borrower Ms. H Surath Banu, guarantor Sh.
Mahammed Musamil and car dealer BUs. RDC Automabiles Pyt Lid,
Accordingly the Identification Commiltee had sswed order on 05 10.2021. Inils
said order, the committee had also directed that the above named personis) are
al liberty to make a written representation against the order of [dentification
Committea, within a pariod of 15 days from the dale of receipt of crder to the
Review Committee headed by the MD & CEO of the Bank.
Despite service of the order of the Commitiee for ldentification of Wilful
Defaulters of the Bank, no representation was received from the Borrower and
guarantor as mentioned al seralnos. 1& 2.
ORDER OF THE REVIEW COMMITTEE FOR DECLARATION OF WILLFUL
DEFAULTERS: The Review Committee chaired by the undersigned MD & CEQ
of the Bank and the Directors of the Bank as members, after due consideration
ofthe above said facts and evidence on record, inits mesating dated 10.12.2021
concurred with the crder of the Identification Committee and found that the
caplionad barrowear and its abava namead guaranior, mentionad at salisl nos, 1%
2 are responzible for above eventis) of wilful default, which constitute cogent
groundis) for baing declarad as “WILFUL DEFAULTER in terms of extani Bank
guidelines issued in consonance with the RB1 guidelines 7 Master Circular Mo
DER No. CID. BC. 22/20.16.003/2015-16 dated 01.07.2015 and declared Ms.
surath Banu (Borrower) & Sh. Mohammed Musamil (Guarantor) as “WILFLUL
DEFALULTER(S)" for the reascn{s) menticnad herein above.

Dr. Rekah Jain (GAUTAM GUHA)
(DMIRECTOR - MEMEER) (DIRECTOR - MEMBER)|

(CH.5.5. MALLIKARJUNA RAQ) - CHAIR PERSON
MANAGING DIRECTOR & CHIEF EXECUTIVE OFFICER

SASTRA Diision, 3rd Floor, East Wing,

Plot Mo. 4, SEC. 10, Devarka, New Delhi (email - horecovery@pnb_ co.in
29.12.2021
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WILFUL DEFAULTERS NOTICE

Order of the Review Committee for declaration of the Wilful
Defaulters, Pursuant to Proceedings Conducted at Head Office On 10.12.2021

Sh. Srivatza Krizshna Prazad (Rs. 0.91 crores)
C5: Chennai South / Z5: Chennai
Date of NPA ; 30.06.2017
In terms of RBl Master Circular No. DBR. No. CID BC 22/20.16.003/2015-16
dated July 01:2015, Committee for [dentification of Willful Defaulters issued
show cause nofice dated 30.07.2021 to following persons mentioning the
grounds on tha basis of which he is identified as wilful defaulter:
1. Bh. Srivatsa Krishna Prasad (Borrower)
Vide Show Cause notfice, the above named person was given opporiunity to
make a representation, if ke 20 desire Lo the Bank within 15 days from receipt of
notice, as towhy he be not classified as wilful defaulters. Inspite of service of the
said show cause notice{s) no reply | representation was made by the above
persan,
Theraafter, the [dentificaton Commities after due consideration of the facts on
record, in its meeting held on 23.09,2021 had observed that the above named
person had defaulted in payment / repayment obligations o the Bank and
identified him as wilful defaulters on the following ground:
Siphoning of Funds .
By producing forged income tax retums and forged statement of accounts,
borower fracdulently availed housing oan from our bank and thereby
siphoned off the bank funds withowt creating any security in favour of the bank,
Accordingly the Identification Cammittes had issued order on 05102021, Inils
said order, the committes had also directed that the above named personis)is/
ara af libarty Io make a written representation against the order of Identification
Committee, within a period of 15 days from the date of receipt of order o the
Feaview Committes headead by the MD & CEO of the Bank.
Despite service of the order of the Committee for Identification of Wilful
Defauliers of the Bank, no representation was racaived from the Borrowear [5)
mentioned atsenalno. 1 .
ORDER OF THE REVIEW COMMITTEE FOR DECLARATION OF WILLFUL
DEFAULTERS: The Review Commitlaa chaired by the undersigned MD & CED
of the Bank and the Diractors of the Bank as members, after due consideration
of the above said facts and evidence on record, In its meeting dated 10.12.2021
concurred with tha order af the |dentificalion Caommittee and found that the
captioned borrower menticned at selial no. 1 = responsible for above event{s)
of wilful default, which consttute cogant ground(s) for baing declared as
"WILFUL DEFAULTER' in terms of extant Bank guidelines issued in
consonanca with the REI guidelines | Master Circular No. DBR. No. CID. BC.
2272016003 2015-16 dated 01.07.2015 and declared Sh. Srivaisa Krishna
Prasad (Borrower) as “WILFUL DEFAULTER{S)" for the reason(s) mantioned
herein above

Dr. Rekah Jain (GAUTAM GUHA)
[(DIRECTOR - MEMEBER) (IRECTOR - MEMBER)

(CH.5.5. MALLIKARJUNA RAD) - CHAIR PERSON
MANAGING DIRECTOR & CHIEF EXECUTIVE OFFICER
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SASTRA Division, 3rd Floor, East Wing,
Plot Mo. 4, SEC. 10, Dwarka, Mew Dalhi {emai - horecovaryi@pnb.couin)

03.01.2022

WILFUL DEFAULTERS NOTICE

Order of The Review Committee for declaration of the Wiliul Defaulters
Pursuant to proceedings conducted at Head Office on 29.12.2021.

amt, GS Chandrakantha (Rs. 1.14 Crores),

C5: Chennai South / £5: Chennai

Date of NPA : 01.03.2017

In terms of RBI Master Circular Na, DER. Mo, CID . BC 2220 16.003/2015-16
dated July 01:201 5, Committee for Identificaticn of Willful Defaulters issued
show cause notice dated 09.08.2021 to following persons mentioning the
grounds on the basis of which they ara identified as willul defaulters:

1. 8mt. GS Chandrakantha (Borrower)

2. 5h. G § Sandesam (Guarantor)

Vide Show Cause notice, the above named persons were given opporiunity to
makea a represaentaton if they 50 dasire o the Bank within 15 days from racaipl
of notice, as to why they be not classified as wilful defaulters. Inspite of service
of the said show cause nofice(s) no reply / representation was made by the
above parsons.

Thereafter, the Identification Committes after due consideration of the facts on
record, in s mesting beld on 30.10.2021 had observed that the above namead
persons had defaulted in payment / repayment obligations o the Bank and
identified them as wilful defauliers on the following grounds,

Capacity to Pay :

The borrower has a net warth of Rs 7,23 crore and the guarantor's net worth is
Rz 0.29 crora. In spite of having such networth, the borrower and guarantor are
not repaying bank's dues,

Siphoning of Funds :

The property has legal issue as the same propery was double financed

Anather loan of Rs, 120 crore was sanctioned o Mr Znvalsa Krishina Prasad by
BO: Abhiramapuram wherein the same properly has been morigaged.
Besides, the vendors had availed limit of Rs 0.65 crore from HDFC Lid, After
disbursing the initial limit of Rs 0.5% crare toa HOFC, balance of Rs 081 crora
was disbursed to the vendors. The vendors had no title in the property and
resultantly, the mortgage created in Bank's favour is defective. The propery is
presenily leasad oul for commercial usa whila the loan was sancionad for
residential purpose. The borrower in collusion with the vendors has siphoned
Bank's fund,

Accordingly the Identification Committee had issued order on 03.11.2021. Inits
said order, the committes had also directed that the above named person(s) are
free to make a writlen represaniation against the order of Identification
Committes, within a period of 15 days from the date of receipt of order to the
Review Committes headed by the MD & CEQ of the Bank,

Despite service of the order of the Committes for ldentification of Wilful
Defaulters of the Bank, no representation was received from the Borrower and
tha abawva namad parsons meantionad al saral nos. 18 2.

ORDER_OF THE REVIEW COMMITTEE FOR DECLARATION OF
WILLFUL DEFAULTERS: The Review Commitiaa chaired by the
undersignad MD & CED of the Bank and the Directors of tha Bank as
members, after due consideration of the above said facts and evidence on
recard, in its maeting dataed 25122021 concurrad with the arder of the
Identification Committee and found thal the captioned Bomrower /[
Guarantors are responsible for above event(s) of wilful default, which
constitute cagant ground(s) for being declarad as “WILFUL DEFALULTER' in
terms of extant Bank guidelines issued In consonance with
the REBI guidelines ! Master Circular Mo, DBR Mo, CID. BC

22/20.16.003/2015-16 daled 01.07.2015 and declaread Smt. G3
Chandrakantha its Guarantor Sh. G 5 Sandesam as "WILFUL DEFAULTER"
for the reason(s) mentioned hergin above,

Dr. Rekah Jain

(GAUTAM GUHA)
[DIRECTOR - MEMBER) (DIRECTOR - MEMEER)

(CH.5.5. MALLIKARJUNA RADQ) - CHAIR PERSON
MANAGING DIRECTOR & CHIEF EXECUTIVE OFFICER

G. .CHENNAI/KOCHI
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..Disputant
3l
SENTHIL VINAYAGAM.S & Others ...Respondent/Opponents
To,
Somasundaram.S (2nd Opponent) (Doc Holder)
S/o. Sankaran,
Plot No.41, Alagu Muthu Nagar, Tuticorin. ...Opponents
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..Disputant
RAVI KUMAR.M.N & Others ...Respondent/Opponents
To,
Hemnath.M (2nd Opponent) (Doc Holder)
S/o. Munichandrappa.A.V
No.5, Varna Gold Enclave Layout,
Opp.Anand Electrical Krishnagiri,
Bye Pass Road, Hosur — 635 109. ...Opponents

SCHEDULE OF PROPERTY
(SALE DEED.NO.18166/2013— HEMNATH.M)

All that piece and parcel of the / House site bearing Plot
No.18 situated Chennathur Village in the Revenue District of
Krishnagiri, Taluk of Hosur, Registration District of Krishnagiri
and Sub Registration District Hosur, Bearing. Chennathur Village
Sy.No.1133/2, Dry extent Hect O.50.0 asst Rs.1.38, out of which
an extent of 2388%4 Square feet, measuring East to west on the
North side 41 feet, East to West on the South side 41 feet, North
to South on the East 64" feet, North to South on the West 52
feet, and bounded as follows:

East :Plot No.17.
West : Plot No.19.
North : Road

South : Sy.No1131/1 Land

And including common rights in all layout roads and its connecting
Roads. The Property comes under the Municipal Limits of Hosur.
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VEHICLE FOR SALE

TN 21 BM 4390
TATAMOTORS INTRA_V30
With Out RC

Under hypothecation with

M/s.KOTAK MAHINDRA BANK LTD,
is under sale in its
“As is where is Condition”
Interested parties can give their
Quotations within 7 days at

KOTAK MAHINDRA BANK LIMITED
Old Mahabalipuram Road,
Kandhanchavadi, Chennai-600096
Mob: 99625 90701 / 99620 64964
Ph: 044 - 6624 8044
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BEFORE THE HON'BLE
FAMIL.Y COURT AT
CHENGALPATTU
FCIA No.3, 4 & 5/ 2021

in
F.C.I.D.0.P.No.64 of 2016

and
F.C.I.D.O.P.N0.65/2016
Vijayarani and 2 others
.. Petitioner / Petitioners
-Vs-
Mr.A. Michael Jessiah
.. Respondent/ Respondents
NOTICE
Please take notice that the above
case is posted on 29.03.2022
before the Hon'ble Principal
Famiiy Court at Chengalpattu
for your appearance, kindly
attend the court when the case
is called on 29.03.2022 at 10.30
a.m. before the Hon'ble Principal
Family Court, either in person or
through Advocate. Failing which,
the case will be decided in your
absence.
P. Venkatesan
Counsel for Petitioner
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BEFORE THE Il ADDL FAMILY
COURT AT CHENNAI
0.S.No.274 /2021

Laiqua wanu ...Palintiff
Vs

Mohameed Jaweed ...Defendant

To

Mohameed Jaweed
S/o0.Mohammed Saleem, No.27,
Mohammed Hussain Street,
Royapettah, Chennai-600 014
aundl Osflefls@b Mledliiy
Gopritg eun® Gopig @BLbL
B BHOGIDSEF GUPS@  6TeuT.
0.S.No.274/20216v 1 9@eun@_eir
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RUBLOIHNS SionelssLILBLD.
Laiqua wanu
Palintiff

05-3-2022
SHRIRAM TRANSPORT FINANCE CO LTD

Branch  VEHICLE FOR SALE
SN0 VEHNO MAKE YEAR
1. [TN23BU-4294| TATAACE 2010
2. |TN19Y-0210 | MAHINDRA TOURISTER FBV-P 2010
3. |TN22DE-5762| TATA SUMO VICTA-P 2016

CONTACT: C. RAMKUMAR 9843926003
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Carmfeno Siiumub
seug| Blwermid, QFsrener
MP No.2024 of 2019

in
MACT.O.P.No. 6833 of 2016
P.Murugan ... Petitioner
Vs

1. Lakshmi Narasimhan & Another

...Respondents
Qumm:
Lakshmi Narasimhan
S/o.Seshathri
e16551.3/21, euL_anil Beugy effley,
QunenGesr—601 204.
&sLfbg 13.07.2016 oem) TN-18-
AB-4657 etsiim Lifley etetor ClamesTL
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Carmflenw Sruumun
4eug| Bwermid, Clesirener
MP No.51 of 2018

in
MACT.O.P.No. 6133 of 2014
S. Sarathi ... Petitioner
Vs
1. S. Indumathi,
2. ICICI Lombard Gel Ins.co.,
3. Vijaya Kumar, 4. Loganathan
...Respondents
Qumysi:
Mr.Loganathan, S/o. Arumugam
616801.322, LIL6V6U6HT BT,
LI6D6V6U 6T FTEm6V,
Q&etrenesi—600 002.
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BEFORE THE 22nd ASST. QULPEISLILIEILD @m(?r (QEBVEY TS
CITY CIVIL COURT AT Glsmerer LGS Dal.
CHENNAI K.epSlrCssrer
0.S.N0.3520/2018 Guocvpanmui’ Lot
Bank of Baroda, Saidapet QupESBIEHT
Branch, No.872, Anna Salai,
Thangappa Towers,
Chennai- 600 015. .. Plaintiff | BEFORE THE 20th ASST.
Vs
. AT CHENNAI
Mrs.K.Devi & Another
Defendants 0.S.No0.6030/2019

To

1. Mrs.K. Devi, W/o Krishnan,
Old No.37, New No.46,
Sudiammanpet Street,
Saidapet, Chennai - 600 015.
And Permanent Resident of
Thoppu Street,

Kovadi Village, Kovadi Post,
Thindivanam Taluk,
Vilupuram District.

(Land Mark: Opp. to Kulakarai
Street)

2. Mr.Marimuthu (Guarantor)
No.77, 30th Block,

3rct Main Road, Ezhil Nagar,
Thuraipakkam,

Chennai - 600 097.

Take notice that in
0.S.No0.3520/2018 filed by Bank
of Baroda, Saidapet Branch
against you both for recovery of
a sum of Rs. 1,58,647 /-together
with interest@ 11 % per annum
with  monthly rests from the
date of Plaint till the date of
realization, the Hon'ble Judge,
22th Assistant City Civil Court
on 03.03.2022 had ordered
paper publication to you and
posted the matter to 29.03.2022.
Therefore you are hereby called
upon to appear before the
22nd Asst. City Civil Court on
29.03.2022 without fail, failing
which the matter will be decided
in your absence.

Vijayalakshmi.M
Counsel for Plaintiff

UGG auLpsEBlehi.

BEFORE THE 21st ASST.
CITY CIVIL COURT AT
CHENNAI
0.S.No.7801/2021
Bank of Baroda, MRC Nagar

Branch Chennai - 600 028.
.. Plaintiff

Vs
Ms.E.Mohanapriya and 2 Others
... Defendants

To
1. Ms.E.Mohanapriya,
D / o Late Elualai,
"R" Block, No.2, A.M.Garden,
Mandaveli, Chennai - 600 028.
2. Mrs.E.Geetha
W/o Late Elumalai,
"R" Block, No.2, A.M.Graden,
Mandaveli, Chennai - 600 028.
And also Defendant 1 and 2 at
"D" Block No.8, Kabali Thottam,
Mandaveli, Chennai - 600 004
3. Mrs.Meenakshi Prabhakaran,
No.4A, Palace View Apartments,
No88, Santhome High Road,
R.A.Puram, Chennai - 600 028.
Take notice that in
0.S.No.7801/2021 filed by Bank
of Baroda, MRC Nagar Branch
against you both for recovery
of a sum of Rs. 5,40,678.41/-
together with interest @ 11 %
per annum with monthly rests
from the date of Plaint till the
date of realization, the Hon'ble
Judge, 21st Assistant City
Civil Court on 25.02.2022 had
ordered paper publication to
you and posted the matter to
04.04.2022. Therefore you are
hereby called upon to appear
before the 21th Asst. City Civil
Court on 04.04.2022 failing
which the matter will be decided
in your absence.
Vijayalakshmi.M
Counsel for Plaintiff

Bank of Baroda,
Adyar Nagar Branch
Mr. Ramesh Kannan
.. Plaintiff
Vs
To
|.Mr.Ramesh Kannan,
S/o Mr.Kannan,
Old No.122, New No.67,
Apparswamy Street, Mylapore,
Chennai - 600 004.
.. Defendants
Take notice that in
0.S.No.6030/2019 filed by Bank
of Baroda, Adyar Branch against
you both for recovery of a sum
of Rs. 6,00,837.59/- together
with interest @ 11% per annum
with monthly rests from the
date of Plaint till the date of
realization, the Hon'ble Judge,
24th Assistant City Civil Court
on 02.03.2022 had ordered
paper publication to you and
posted the matter to 29.03.2022.
Therefore you are hereby called
upon to appear before the 24th
Assistant City Civil Court on
29.03.2022 failingwhich  the
matter will be decided in your
absence.
Vijayalakshmi M
Counsel for Plaintiff

IN THE X SMALL CAUSES
RENT COURT AT CHENNAI
EP. No. 167 of2022

In
R.L.T.O.P. No. 11 of 2019
Mr. R. Kirubakaran.
Son of M.D. Rajamani,
Represented through his Power
of Attorney Mr.Francis Koilraj
Son of Late Charles
New No. 9, Old No.8. Bishop
Waller Avenue East.
Mylapore, Chennai - 600004
.. Decree Holder/Petitioner
Vs
Mr. W. Gladwin Santhosh.
S/o D. Wilfred.
Plot No. 61. (Ground floor). 1st
Main Road. Lambert Nagar.
Yirugambakkam,
Chennai - 600092
.. Respondent /Respondent
To.
Mr. W. Gladwin Santhosh.
S/o D. Wilfred.
Plot No. 61. (Ground floor).
1st Main Road. Lambert Nagar.
Virugambakkam,
Chennai - 600092
Please take notice that
the Execution Petition in
EP.No.167of 2022 in RLTOP
No. 11 of 2019 had come up for
hearing on 04.3.2022 before the
Hon'ble X Small Causes Court
at Chennai and the Hon'ble
Judge was pleased to order
notice to you through paper
publication. The above case
is now posted to 21.03.2022.
Kindly make yourself available
before the Hon'ble X Small
Causes Court at Chennai either
personally or through your
counsel on 21.03.2022 at 10
am to show cause your interest
in the same. failing which the
matter may be decided Exparte
in your absence
Praveen Alexander
Counsel for Decree Holder/
Petitioner

BEFORE THE 24th ASST.
CITY CIVIL COURT AT
CHENNAI
0.S.No0.4814/2021
Bank of Baroda, MRC Nagar

Branch Chennai - 600 028.
.. Plaintiff

Vs

Mrs.R.Priyanka & another
.. Defendants

To
1. Mrs.R.Priyanka,
D/o Mr.V.Ramaratnam,
Ganesh Nagar, Madipakkam,
Chennai - 000 091.
2. Mr.V.Ramarathnam,
S /o Mr. R. Viswanathan 14-31,
3rd Main Road, Ganesh Nager,
Madipakkam
Chennai - 600 015.
And also Defendant 1 and 2
Permanent Residents of
Flat No.F.10, Shree Raja Flats,
Elimalai Nagar,
Plot No.41, Kishkinta Road,
West Tambaram,
Chennai - 600 044.

Take notice that in
0.S.N0.4814/2021 filed by Bank
of Baroda, MRC Nagar Branch
against you both for recovery
of a sum of Rs. 2,64,828.89
/- together with interest @ 11
% per annum with monthly
rests from the date of Plaint
till the date of realization, the
Hon'ble Judge, 24th Asst.City
Civil Court on 25.02.2022 had
ordered paper publication to you
both and posted the matter to
25.03.2022. Therefore you are
hereby called upon to appear
before the 24th Asst. City Civil
Court on 25.03.2022 without fail,
failing which the matter will be
decided in your absence.

Vijayalakshmi. M
Counsel for Plaintiff

VI ASST. JUDGE
CITY CIVIL COURT, CHENNAI
I.A.No.1 of 2021
In 0.S.N0.8293/1991
Leela Bai
.. Petitioner/6th Defendant.
Ivs/
K. Asokan and 11 others
... Respondents/
Plaintiff & Defendants,

To,

Balambigai

No.13, Guindy Road,

Adyar, Chennai - 600 020.
...Respondent -11/ 6 Defendant
| had taken out petition in

1. A.N0.1/21in O.S.N0.8293/1991.

The Hon'ble VI Asst. Judge, City

Civil Court, Chennai was Ordered

Notice to the Respondent-11 by

paper publication returnable by

16.03.22. Hence this Notice.
Please take notice be present

or by your counsel aforesaid

date before this Hon'ble Court

at 10.30 a.m. failing which the

matter will be decided in your
absence.

T.Ramadevi

Counsel for Petitioner/

6th Defendant.

GurLLri eurser eNlugg|sser
Ganmfleno Sriiumub
2eug) BHwerpid, ClFsiTener
MP No.01 of 2020

in
MACT.O.P.No. 820 of 2016

1) E.Indira

2) D.Kamala .. Petitioners
Vs

1. M/s.Bhuvaneswari Blue Metals

& Another ...Respondents
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IN THE XVI ASST CITY CIVIL
COURT AT CHENNAI
0.S.No. 2933 of 2019

Mrs. Geetha Rajakumar,
Wi/o. Mr. T. Rajakumar,
2/182 Raj Garden 1st street,
Kotivakkam, Chennai 600 041
.. Plaintiff

Vs
Mrs. M. D'Sylva,
And 10 others.
1. Mrs. M.D'Sylva,
(Defendant No. 1)
Wr/o. A.D'Sylva,
No.1, Sir C.P Ramasami lyer
Road, Raja Annamalaipuram,
Chennai 600028.
2. Mr. A. Raaj Mohammed,
(Defendant No.9)
S/o. Mr. M.S. Ali Akbar,
New No. 1631, Old No.
10/25C, Yakubhasanpettai,
Jahennathapattinam,
Kottaipattinam Post,
Manameelkudi Taluk,
Pudukottai District.

... Defendants
In the above O.S. N0.2933 of
2019, the Hon'ble XVI Assistance
City Civil Judge, Chennai
was pleased to order paper
publication to you on 22.02.2022
returnable by 14.03.2022. In strict
compliance with the above-said
order, this paper publication has
been effected to you. Therefore,
kindly make your appearance
by counsel or by person before
the Hon'ble XVI Assistance City
Civil Judge, Chennai, at 10:30
a.m. on 14.03.2022 failing which
the matter will be decided in your

absence.
B.KANNAN
K.LIVINGSTON
Counsel for Plaintiff

In the Court Of Il Court
Judge Small Causes Court at

ennai
M.C.O.P.NO. 3398 0f2018
V. Subash .. Petitioner
Vs
1. B. Ramu
2. The National Insurance
Company Limited
.. Respondents
To
B. Ramu, S/o. Balakrishnan,
No.1, Nehru pt Cross Street,
Sholinganallur, Chennai-600 119
Take notice the above said
matter was posted on 11.03.2022
for your appearance before the
Hon'ble Il Court Judge Small
Causes Court at Chennai. Kindly
make arrangements to appear on
that day either by you or by your
Counsel on that day at about
10.30 a.m otherwise the matter
will be decided in your absence.
T.DEVI
Counsel for Petitioner

BRI - wsSwu Qastamear wraul L FLH Bl
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..Disputant
GT@
MOHAMED RIYAZ & Others ...Respondent/Opponents
To,
3. M.Jainabu Beevi, W/o. Mohamed Gani,
No0.1290, Nadu Street, Puthanatham,
Manapparai, Trichy —621310. ...Opponents

Qergg eNurb — gy euen ereior.188/1986— (Jainabu Beevi)
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